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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH . -

NZW DELHI

OQAQ No. 1367/96

Sh.KQldeep Singh

Mrs Meara Chhibbar

Vs,

Union of Indias and ors
‘Ms Sumbul Rizvi Khan

.Caran

Dats of decision 23.12.96

eeses Petitioner

eees. Advocate for ths petitionsr

-~

coee Respondent s

esee 'Advocate for the respondents

‘Hon'blse Smt.Lakshmi Swaminathan, Member (J)

1o To be referrad to the Reporter or not? ? 7

‘2. Whether it nezds to be cirgulated to othar X<
Barches of the Tribunal? '

WM’

(5mt.Lakshmi 3uamrﬁ§€FZ;)

Mmmer(J) \ T%/?*“$
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

. | PRINCI P AL BENCH
. NS DELHI

04 1367/96 . ) Date of decision 23.12,96

Hon'ble Smt.Lakshmi Swaminathan, Membar{ )

5h.Kuldesp Singh
son of Late Shri Jasuant Singh

.r/o A=179, Kiduai Nagar,

Neu Delhi°
coo Applic ant

" (By Aadwocate Firs Meera Chhibber)

Vs,

1. Union of Indie through its Secretary,

v

Ministry of Urban Affairs and Employment,
Nirman Bhawan, New Dsalhi.

2, The Estate Of ficer,
Directorated Estates,
Nirman Bhauwan, Neuw Delhi,

ees Respondents

(By Advocate Ms Sumbul Rizvi Khan )
’ )
. 0 ROEZR (JRAL)

(Hon'ble Smt.Lakshmi Suaminathan, Member (J) -

¥

The applicant has filed this apnlication under bactian
19 of the Adminlstratlve Trxbunal§°acu.,1985 seeking a dirsction
to the respondents i.e. Directorata of Estates, M/0 Urban Affairs
and Emoloyment, Nirman Bhawan, NeJ Delhi to regularisetn dis name £
quarta: No.A=179,Kiduai Nagar by permitting 4hd exchangs of
this Gani.PooL Accommodation:uhich,ie.under,the raespondents
administratian uithihacant quarter balonging to ths Delhi
Palice, Fool =
2. The brief facts of the case are that the applicant was

appointad as Constable in Delhi Pdlice on 8, 7.1988. According

- to him, he is~ entitlad to typa-I1 house of tha Dalhx Police,

"~ the
The applicant®s fathsr uho was working as Fofeman in Nat10na1

Airport Authurity,uhiuh was earlier. under the Civil Aviation

Dapartment had basn allotted type-I1 accommodation, refsrrad to

2

abovs, in Kiduai Nagar, Neu Oelhi. The applicant®s Fathar died

r—
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'on’20 12,1994 . The applicant submits that his har is also a |
the
haart patient and requires medical treatmant in all India
which is
Institute of Medical Sciencefsituated near to Kiduai Nagar,
[« 9
He, therefore, had machrequest to the respcndents to
rsgularise the aforesaid quarter in his name by exchange of &

similar type quarter balcnging to the Dalhi Police on medic al

grounds,

3. - Mps Chhibber,learned counsel for the applicant
submits that throughouﬁ the raspondents had rasponded to the
aforesaid request made on behalf of the appliCant by the
competent arthority of Delhi Police favourably as sean From

the letters placed at Ann. A=2 - AnNn.A.4.1In particular, she "

-

~has pointed out that the Delhi Polica authorities h had ofifezeda
Pool

A
v acant Polxra/huarter type—ll&ior No.17, Darya Ganj, Neuw

Delhi at the diSposal of the respondents in axchange for
the aforaesaid quartar at Kiduai Nagar, Thass facts have not
been denied by the respondents, uholhaﬁe in fact submxtted

the "= .
that thay inadvartantly did not send, formal communxcation

78 g
to the appliCant that they were not in a position to actually
carry out tha exchange as requested, . _Learned counsel therefora,

&
smeits ‘that if suchbcommun1Cat10n: has be en recsived by the

applicant well in time, he could have pursued - : tha matter

with the police authorities.'

4, - The reSpondents haVe filad .their rsply. I have also
heard Bg Sumbul Rizv1 Khan, learnad counsel for the respondants.
The maxn contentlon of the respondents is that non gazsttad

staff cF Delhi Rﬂﬂ§9 uho are serving in Delhl only have got

their oun Pool Accommodation in Uarious police coldnies in
Dalhi, Therafore, the applicant does not Fall within the
-elxgibilzty cr;tsria for allotment of Genl.Pool Accommodation
~and henca his requs st for exchange of quarter cannot be

accedgd to as psr the extant rules,

"5, I'have carafully considered . the facts of the case
as uell es pleadings and submissions made by ths learned counse

QFOt‘QQ;ﬂ the parties,. ‘ -
e - | |
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6 It is aﬁ admitted. fact that the &pplicant ather

died on 12.11.1994 and he had made representation to the

police authoritiss For regularisation of the quarter allotted

to the father at Kidwai Nagar. It appears that the Police
authoritigs have no objection if the Govt. guarter No. A-179,
Type-II1, Kidwsi /egar is regula rised in the cppTvcant's name, in
exchange for which they .@re gilling to offer cne of their oun
Police pool guarter i.e.-wo. 17; Daryé Canj, Po'ice Station
which is lying uacént. The applicant, however, has not implsaded
the Délhi Police as one of the respondents, but the offer

made by the Police authérities to theurSSpondents is clearly
beyond the purview of the relevant rules relisd upon by the-

respondents. The applicant is a non.gazetted police staff and

.he is, therefore, not entitled for allotment or regqularisation

AN
of any general pool accommodation in Delhi, where admittedly

Police Pocl qguarters are svailable. In the facts and circume
stances of the case, there is no merit in this 0.A. and it is

liable to be dismissed.

7 However, taking into account the admitted position by

the respondents that they had themselves 1nadvertcnt1y failed to

commun icate the rejcctlon of the r&guest well in tlme, Fodbhlch
they have apologised, it would only be in the fitne ss of things
if the respondents allou the applicant to stay in the quarter

No. 179, Type-I1l, Kidwai Nagar for & further period of one month
from the dzte of communication to the Delhi Police authorities
the correct position under the rules, that they are unable to
accept the applicant's request for exchange of the guarter, and
also lsave it bpenkﬁb the latter to ailot a suitable accommo-
dation from their pool to the applicant near to the AIIMS/as

garlier recomme nded by them. It is masde clear that the appliéant

~ shall vacate and hand over possession of the guarter No.A=-179,

Kidwai Nagar to the respondents as directed above as per rules,
8. In the result this application is disposaed of with the
ebove directions. Let @ copy of this order be given to both the

parties immediately.

. 9. No order as to costs. <

(Smt. Lakshmi SUdﬂlndthdn)

gk S el ‘ - Member (J)




